
17.81 hrs.
WEST BENGAL BUDGET, 1971-72 
GENERAL DISCUSSION-DEMANDS* 
FOR GRANTS ON ACCOUNT (WEST 
BENGAL) 1971-72, DEMANDS FOR 
SUPPLEMENTARY GRANTS (WEST 
BENGAL),* 1970-71 AND RESOLUTION 
RE PROCLAMATION IN RESPECT OF 

WEST BENGAL

MR. CHAIRMAN : Wc shall now
take up the West Bengal budget. Item Nos. 
25,26,27 and 28 will be taken togcthei. 
The time allotted is only one houi, So, I 
request hon. Members to co-opcratc with the 
Chair and finish it whhtn one hour.

D lm and  N o . 1—4 T axi s on  I ncomf 
O th er  th a n  C o r po ra tio n  T ax

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding 
Rs. 3,86,000 be granted to the 
Piesident out of the Consolidated Fund 
of the State of West Bengal, on account, 
fo r  or towards defraying the charges 
during the year ending on the 31st day 
of March 1972, in respect of ‘Taxes on 
Income other than Corporation Tax’.”
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President out of the Consolidated Fund 
of the State of West Bengal, on account, 
for or towards defraying the charges 
during the year ending on the 31st 
day of March, 1972, in respcct of 
‘Other Miscellaneous Compensation and 
Assignments’.”

DrMAND N o . 2  '9 2  P \ y m fn t  o f  
COMPHnSA I ION t o  L a n d - u o l d ir s , 

FTC. ON THE A BO! ITION OF THL 
Z*M1NDARI SVSITM.

MR. CHAIRMAN : Motion moved.

“That a sum not exceeding 
Rs 1 25,00,000 be granted to the 
Piesident out of the Consolidated Fund 
of the Slate of West Bengal, on account, 

jo r  or towards defraying the charges 
dunnp, the jeai ending on the 31st 
day of March, 1972, in respect ol 
‘Payment of Compensation to Land
holders, etc. on the abolition of the 
Zamindari System’ ”

D em and  N o  3 — 10 S ia t f  F x c is r  
D in  irs

MR. CHAIRMAN : Motion moved.

MARCH 29, 1971

D fm and  N o . 2— 9 L a n d  R iv l n iii

MR. CHAIRMAN : Motion Moved

"That a sum not exceeding 
Rs. 2,59,77,000 be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal, on account, 
fo r  or lOAards defraying the charges 
during the year ending on the 31st day of 
Mancft, J972, m  revpect o f *Lant) 
Revenue’.”

D emand  N o . 2—-76 O th er  M iscplla- 
m .ous C om pensations  and  

A ssignm ents

MR. CHAIRMAN : Motion moved.

“That a sum not exceeding 
Rs. 11,01,000 be granted to the

“That a sum not exceeding
Rs. 39,46,000 be granted to the
President out of the Consolidated Fund 
of the State of West Bengal, on accountt 
fo r  or towards defraying the charges 
during the year ending on the 31st 
day of March, 1972, in respect of ‘State 
Excise Duties’.”

DrMAND N o . 42-11 T ax es o n  V e h ic l e s

MR. CHAIRMAN : Motion moved :

“ That a sum not exceeding
Rs. 8,17,000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal, on account, for 
or towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Taxes on 
Vehicles’.”

♦Moved with the recommendation of the President.
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Demand No 5—12 Sales Tax

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding 
Rs. 28,83,000 be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal, on account, 
for or towards defraying the charges 
during the year ending on the 31st 
day of Maich, 1972, in respect of ‘Sales 
Tax’.”

D r M A N D  N o  6— 13 O t h e r  T a x e s  
and Dxjtii s

MR. CHAIRMAN : Motion moved

“Thai a sum not exceeding Rs.
37,11,000 be granted to the President out 
of the Consolidated Fund of the State of 
West Bengal, on at count, for or 
towarih defraying the charges during 
the vcar ending on the 31st day of 
March, 1972, in respect of ‘Other Taxes 
and Duties’.”

D e m a n d  N o . 7 - 1 4  S t a m p s

MR. CHAIRMAN : Motion moved.

“That a sum not exceeding Rs. 10, P ,000 
be granted to the President out of the 
Consolidated Fund of the State ot West 
Bengal, on account, for or towards 
defraying the charges during the year 
ending on the 31st day of March, 1972, 
in respect of ‘Stamps*/’

D em and  No . 8—15 R egistration  
F ees

MR. CHAIRMAN : Motion moved.

“That a sum not exceeding Rs 28,53,000 
be gianted to the President out of the 
Consolidated Fund of the State of West 
Bengal, on ac'ouni, for or towardt 
defraying the charges duiing the ycai 
ending on the 31st day of March, 1972, 
;n respect of ‘Rrgislra ion Fees’.”

D fm and N o . 9— 16 I n t i  r f s  i o n  D e b  r
A N D  O T H l R OB LIG ATIONS

“That a sura not exceeding Rs. 33,33,000 
be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal, on account, for or to words 
defraying the charges during the year 
ending on the 31st day of March, 1972, 
in respect of ‘Interest on Debt and other 
obligations’ ”

D emand  N o . 11— 18 P a r lia m ln t , 
St a if /U nion  T erritory  

L egislature

MR. CHAIRMAN • Motion moved.

“Thai a sum not exceeding Rs 31,28,000 
be granted to the President out of the 
Consolidated Fund ol the State of West 
Bengal, on account, or for towards 
defraying the charges during the year 
ending on the *lst day of March, 1972, 
in respcct of ‘Parliament, Slate/Union 
remtoiy legislature’.’'

D im  a n d  No 12— 19 G f n e r a l  
A d m in is t r a t io n

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
2,87,44,000 be granted to the President 
out of the Consolidated Fund of the State 
of Wost Bengal, vn account, for or 
towards deftaymg the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘General 
Administration’.”

D im a n d N o  13—21 A d m in is tra 
t i o n  or JUSTICE

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 84,70,000 
be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal, on account, for or* towards 
defiayirg the charges during the year 
ending on 31st day of March, 1972, in 
respcct of ‘Administration of Justice’.”

D i viand No 14 -22 J a i l s

MR, CHAIRMAN : Motion moved. MR. CHAIRMAN : Motion moved :
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[Mr. Chairman]
"Thai a sum not exceeding R*. 87,80,000 
be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal, on account, for or towards 
defraying the charges during the year 
ending on 3! st diy of March, 1972, in 
respect of ‘Jails’.”

D fm a n d  N o  15—7 3 P o l ic e

MR CHAIRMAN : Motion moved :

“That a sum not exceeding Rs 
10,86*87,000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal, on account, for 
or towards defraying the charges during 
the year ending on the 31st day of March,
1972, in respect of ‘Police’.”

D em and  N o  16— 6 M is r t i  len io u s  
D epartment s— T ire S i rvices

MR. CHAIRMAN : Motion moved ,

"That a sum not exceeding Rs. 29,09,000 
be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal, on account, for or towards 
defraying the chargcs during the year 
ending on the 31st day of March, i972, 
in lespect of ‘Miscellaneous Departments 
—Fire Services’.’'

D em and  N o . 1 7 - 2 6  M isclllancous
DEPARTMENTS—EXC1 UDINO FlRl

Sfrvici s

MR. CHAIRMAN . Motion moved

‘■That a sum not exceeding Rs.
2,24,12,000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal, on account, for 
or towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in rcspcct of ‘Miscellaneous 
Departments * Excluding Fne Services’ ”

D em and  N o . 18—27 Sc ien tific  
D epartm ents

MR. CHAIRMAN : Motion moved :

"That a sum not exceeding Rs. 26,000 
be granted to the President out of the 
Consolidated Fund of the State of West

Bengal, on account, for or towards 
defraying the charges during the year 
ending on the 31st day of March, 1972, 
in respect of "Scientific Departments’.”

D em and N o. 19—28 E d u c a tio n  

MR. CHAIRMAN : Motion moved :

"That a sum not exceeding Rs.
27.12.62.000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal, on account, for 
or towards defraying the chaiges during 
the >ear ending on the 31st day ol 
March, 1972, in respect of ‘Education’ ”

D im and  N o 20— 29 M edical

MR. CHAIRMAN . Motion moved .

“That a sum not exceeding 
Rs 8,13,62,000 be granted to the 
President out of the Consolidated Fund 
of the State of ‘West Bengal, on account, 
for or towards defraying the charges 
during the year ending on the 31st 
day of March, 1972, in respect ol 
‘Medical’.”

D lmand N o 21—30 P ublic H r alth 

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
3.92.79.000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal, on account, for 
or towards defraying the charges 
during the yeat ending on the 31st day 
of March, 1972, in respect of ‘Public 
Health.”

D emand N o . 22—31 A g riojlture- 
Agriculture

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding 
Rs. 5,12,00,000 be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal, on acc< unt, 
jor or towards defraying the charges



during the year ending on the 31st 
day of March, 1972, in respec of ‘Agri
culture—Agriculture*.”

D e m a n d  No. 22—95 C a p i t a l  O u t 
l a y  ON SCHLMtS OF AGRICUL

TURAL Im p ro v e m e n t a n d  
R e s e a r c h

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding 
Rs. 89,02,000 be granted to the 
President out of the Consolidated Fund 
of the State of ‘West Bengal, on account, 
for or towards defraying the chargcs 
during the year ending on the 31st 
day of March, 1972, in respcct of 
‘Capital Outlay on Schemes of Agricul
tural Improvement and Reseaich’.”

D lm a n d  N o . 23—31 A g r i c u i t u r i  — 
F is h e r ie s

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding 
Rs. 24,63,000 be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal, on account, 
for or towards defraying the charges 
during the year ending on the 31st 
day of March, 1972, in respect of
* Agriculture—Fisheries’.”

D em a n d  N o . 24—33 A n im a l 
H u s b a n d r y

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 99,19,000 
be granted to the President out of 
the Consolidated Fund of the State of 
West Bengal, on account, for or 
towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of 'Animal 
Husbandry’.”

Demand No. 24—124 C a p i t a l  O u t 
l a y  o n  Schem es o f  G o v e rn m e n t  

T r a d i n g - G r e a t e r  C a l c u t t a  
M i lk  S u p p ly  S chem e
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MR. CHAIRMAN : Motion moved

1893 (SAKA) Demands and Res. 230 
Re. Proclamation 

“That a sum not exceeding 
Rs. 5,46,29,000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal, on account* for 
or towards defraying the charges 
dnring the year ending on the 31st 
day of March, 1972, in respect of 
‘Capital Outlay on Schemes of Govern
ment Trading-Greater Calcutta Milk 
Supply Schemes’.”

D em an d  N o  25—34 C o -o p e ra t io n

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 51,84,000 
be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal on account, for or towards 
defraying the charges during the year 
ending on the 31st day of March, 1972, 
in respect of ‘Co-operation’.”

D f m an d  No. 26—35 I n d u s t r ie s  
—I n d u s t r i e s

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
1,02,80,000 be gi anted to the President 
out of the Consolidated Fund of the 
State of West Bengal, on account, for or 
towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Industries 
Industries’.”

D fm a n d  No. 26-96 C a p i t a l  O u t
l a y  o n  I n d u s i r i a l  a n d  

E co n o m ic  Dr v llo p m e n t

MR. CHAIRMAN : Motion moved :

“That a sum not cxcceding Rs. 62,07,000 
be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal on account, for or towards 
defraying the charges during the year 
ending on the 31st day of March, 1972, 
in respect of ‘Capital Outlay on Indus
trial and Economic Development’.”
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D em and  N o . 27—3 5 —I n d u str y  s- 
C otta ge  Indu stries

MR CHAIRMAN : Motion moved :

"That a sum not exceeding Rs. 90,23,000 
be granted to the President out of 
the Consolidated Fund of the State of 
West Bengal, on account. for or 
towards defiaying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Industries— 
Cottage Industries' ”

D em and No. 27-96—Capi i ai O vt-
L A Y  O N  IN D U S T R IA L A N D  ECONOMIC 

D E V LLO P M E N T —C o i IAC.I
I ndustry s

MR. CHAIRMAN Motion moved

"‘That a sum not exceeding Rs 5,67,000 
be granted to the President out of the 
Consolidated Fund of the State of 
West Bengal, on account, for or 
towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Capital 
Outlay on Industrial and Economic 
Development- Cottage Industries’ ”

D f m a n d  No. 28—35—I n d u s t r i i s — 
C i n c h o n a

MR. CHAIRMAN : Motion moved .

“That a sum not exceeding Rs
22.28.000 be granted to the President 
out of the Consolidated F und of the 
State of West Bengal, on account, 
for or towarda defraying the charges 
during the year ending on the 31st day of 
March, 1972, m respect of ‘Indu tries — 
Cinchona’.”

D em and  N o . 2 9 - 3 7 - C ommunity  
D evelopment P roji cts N a h o n a l  

E xtension  Service a n d  L ocal 
D evelopm ent  W orks

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
1.75.01.000 be granted to the President 
out of the Consolidated Fund of the

Re. Proclamation 
State of West Bengal* on account, for 
or towards defraying the charges 
during the year ending on the 31st day 
of March, 1972, in respect of ‘Community 
Development Projects, National Exten
sion Service and Local Development 
Works’.”

Di m and No 29 - 1 0 9  -  C a p i ta l  O u t
la y  on  o th e r  W o rk s -C o m m u n ity  

D iv llo p m ln i P ro je c ts , N a tio 
n a l  E x tin s io n  S erv ice  a n d  
L o c a l  D iv ilo p m e n j W o rk s

MR CHAIRMAN Motion moved .

“That a sum not exceeding Rs. 2,90,000 
be granted to the President out of the 
Consolidated fund of the State of West 
Bengal, on account, fo r  or towards 
defraying the charges during the year 
ending on the 31st day of Maich, 1972, 
in respect of ‘Capital Outla> on othei 
Works— C ommunity Development
Piojects, National LMcnsion Service and 
Local Development Works’ ”

D em and N o 29 -  Loans a n d  A dvan- 
c fs  i jn d f r  Community D evelop-

MfcNT PROJECIS, NaIIONAL 
Exn nsion Si rv ic i  a n d  
L o c a l  D evelopm ent 

W o rk s

MR. CHAIRMAN * Motion moved :

* I hat a sum not exceeding Rs. 2,17,000 
be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal, on account, for or towards 
defiaying the charges during the year 
ending on the 31st day of March, 1972, 
in respcct ol ‘Loans and Advances under 
Community Development Projects, 
National bxterision and Local Develop
ment Works’ ”

D im a n d  No  30—38—L abour 
a n d  L m p io y m in t

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 
1,95,7*,000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal, on account, for
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or towards defraying the charges during 
the year ending on the 31st day of 
March, J 972, in respect of ‘Labour and 
Employment’.”

Demands and Res. 234 
Re. Proclamation 

or towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of Multipurpose 
River Schemes’.”

D emand  N o . 31—3 9 - M iscella
neous Social  and  D evelopm ental 

O rganisations—W flfare  of
Scheduled  T ribes a n d  C astes
AND OTHER BACKWARD CLASSES

MR, CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 78,44,000 
be granted to the President out of the 
Consolidated Fund of the State of 
West Bengal, on account, for or 
towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Miscellaneous 
Social and Developmental Organisations 
—Welfare of Scheduled Tribes and 
Castes and other Backward Classes’.”

D emand  N o 32—3 9 - M iscella-
n io u s  Social  and  D evelopmental 

O rganisations- E x clu d in g  
W elfare, of Scheduled  

T r ib is  Backw ard  and  
C astes a nd  O thtr 

C lassf s

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 63,86,000 
be granted to the President out of the 
Consolidated Fund of the State of 
West Bengal, on account, for or 
towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Miscellaneous 
Social and Developmental Organisations 
—Excluding Welfare of Scheduled Tribes 
and Castes and Other Backward 
Classes’.”

D em an d  No. 33-42—M u l t i 
p u rp o se  R iv e r  Schem es

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
2,79,62,000 be granted (o the President 
out of the Consolidated Fund of the 
State of West Bengal, on account, for

D emand  N o . 33—43—Ir r ig a t io n , 
N a v ig a tio n , E m bankm ent  and  

D raina ge  W orks (C om m ercial)

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
40.93.000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal, on account, for 
or towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respcct of ‘Irrigation, 
Navigation, Embankment and Drainage 
Works (Commercial)’.”

D emand  N o . 33—4 4 - I r r ig a t io n , 
N a v ig a tio n , E mbankm fnt and  

D r m n a g e  W orks (N o n - 
C om m ercial)

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
1.45.92.000 be granted to the President 
out of the Consolidated Fund of the 
Stale of West Bengal, on account, for 
or towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Irrigation, 
Navigation, Embankment and Drainage 
Works (Non-Commercial)’.”

D emand  N o . 33—9 8 - C a pita l  
O utlay on  M ultipu rpo se  R iver 

Schemes

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 8Sf,34,000 
be granted to the President out of the 
Consolidated Fund of the State of 
West Bengal, on account, for or 
towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Capital 
Outlay on Multipurpose River 
Schemes’.”



235 West Bengal Budget, MARCH 29, 1971 Demands and Res. 236
Re. Proclamation

D em and  N o . 33—* 9—C apita l  
O utlay o n  Ir r ig a t io n , N a v ig a tio n , 

E m bankm ent  a n d  D r a in a g e  
W or k s  (Com m ercial)

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs- 46,96,000 
be granted to the President out of the 
Consolidated Fund of the State of 
West Bengp], on a< count, for or 
towards defraying the chargcs during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Capital 
Outlay on Irrigation, Navigation, 
Embankment and Drainage Works 
(Commercial)’.”

D em and  N o . 3 3 - 1 0 0 - C a pita l  
O utlay o n  I r r ig a t io n , N a v ig a tio n , 

E m bankm ent a n d  D r a in a g e  
W o r k s  (N o n -C om m ercial)

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 43,46,000 
be granted to the President out of the 
Consolidated Fund of the State of 
West Bengal, on account, Jor or 
towards defraying the chargcs during the 
year ending on the 31st day of March,
1972, in respect of ‘Capital Outlay on 
Irrigation, Navigation, Embankment and 
Drainage Works (Non-Commercial)*.”

D fm a n d  N o . 34— 50—P ublic 
W orks

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
5,32,39,000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal, on account, for 
or towards defraying the chargcs during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Public 
Works’.”

D e m a n d  N o . 35—51 A -  G r e a t e r  
C a l c u t t a  D e v e lo p m ln t  Schem e

MR, CHAIRMAN : Motion moved;

“That a sum not exceeding Rs. 55,96,000 
be granted to the President out of the 
Consolidated Fund of the State of 
West Bengal, on account, for or 
towards defraying the charges during the 
year ending on the 31st day of March,
1972. in respect of ‘Greater Calcutta 
Development Scheme’.’*

D em and  N o 35—106A—C apital  
O u t ia y  on  GRrATFR C alcutta  

D iv llo pm fn t  Schem e

MR. CHAIRMAN : Motion mo\cd :

‘That a sum not exceeding Rs
1,11,10,000 be granted to the Picsident 
out of the Consolidated Fund of the 
State of West Bengal, on account* fo r  
or towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Capital 
Outlay on Greater Calcutta Development 
Scheme’.”

D im a n d  N o 3 6 - 5 3 —Ports and  
P ilotage

MR. CHAIRMAN : Mo ion moved :

“1 hat a sum not exceeding Rs. 6,57,000 
be granted to the President out of the 
Consolidated Fund of the State of 
West Bengal, on account, for or 
towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Ports and 
Pilotage’.”

D fm and  N o . 37—57—R o ad  and  
W ater  T ra n spo rt  Schemes

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 28,65,000 
be granted to the President out of the 
Consolidated Fund of the State of 
West Bengal, on account, for or 
towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Road and 
Water Transport Schemes’.”



D em and No. 37—114—C a p i ta l  the year ending on the 31st day of
O utlay ON Road AND W atIR March, 1972, in respect of ‘Payments of

TRANSPORT Schemas Commuted value of Pensions’.”
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MR. CHAIRMAN : Motion moved

“That a sum not exceeding Rs. 3,07,000 
be granted to the President out of the 
Consolidated Fund of the State of 
West Bengal, on account, for or 
towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Capital 
Outlay on Road and Water Transport 
Schemes'.”

D i m\ni> N o  3 8 - 64—Fam inf 
R in er

MR CHAIRMAN • Motion moved :

“That a sum not exceeding Rs.
1.52.48.000 be granted to the President
out of the Consolidated Fund of the 
State of West Bengal, on account, for 
or towards defraying the chargcs during 
the year ending on the 31st day of
March, 1972, in respect of ‘Famine
Relief’.”

D em and  N o . 39*-65*~P in sio n s
AND OTHER RlTIRf-MfNT BENLFITS 

MR. CHAIRMAN : Motion moved •

“That a sum not exceeding Rs.
1.20.97.000 be granted to the President
out of the Consolidated Fund of the 
State of West Bengal, on account, for 
or towards defraying the charges during 
the year ending on the 31st day of
March, 1972, m respect of Tensions and 
other retirement benefits’.”

D fm a n d N o . 39—120—P ay m fn ts  
OF COMMUTLD VALUE Of PENSIONS

D em and  N o . 40—67—P rivy  
P urses a n d  A llo w a n c es  of 

I n d ia n  R ulers

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs, 9,000 
be granted to the President out of the 
Consolidated Fund of the State of 
West Bengal, on account, for or 
towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, m respect of ‘Privy Purses 
and Allowances of Indian Rulers’.”

DrM a nd  N o  4 1—68—Stationery  
a n d  P r in t in g

MR CHAIRMAN : Motion moved :

‘ That a sum not exceeding Rs. 39,12,000 
be granted to the President out of the 
Consolidated Fund of the State of 
West Bengal, on account, for or 
towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Stationery 
and Printing’.’*

DrMAND No. 42—70—Forest

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
1,08,82,000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal, on account, for 
or tow ards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Forest’.”

D im a n d  N o . 4 3 -7 1 —M iscellaneous 
—C o ntributions

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 3,15,000 
be granted to the President out of the 
Consolidated Fund of the State of 
West Bengal, on account, for or 
towards defraying the charges during

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
3,74,27,000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal, on account, for 
or towards, defraying the charges



[Mr. Chairman}
during the year ending on the 3)st day 
of March, 1972, in respect of ‘Miscella
neous—Contributions’.”

D em and  N o . 4 4 —71—M iscflla- 
Nr o u s -  P anchayats

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
1.07.02.000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal, on Qccout-t, for 
or towardi defraying the chargcs during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Miscellaneous 
—Panchayats’/ '

D em a n d  N o. 4 5 - 71—M is c f l i  a- 
n f  o u s —S p o r t s

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 13,18,000 
be granted to the President out of the 
Consolidated Fund of the State of 
West Bengal, on account, fur or 
towards defiaying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of 'Miscellaneous 
—Sports’.”

D e m a n d  N o  4 6 — 71 M isc e l l a 
n e o u s — C iv i l  D k h n c e

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs 60,59,000 
be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal, on account, for or towards 
Defraying the charges during <hc year 
ending on the 31st day of March, 1972, 
in respect of ‘Miscellaneous—Civil 
Defence’.”

D f m a n d N o  47—71 M isc t il a - 
nf.ous—O ther  M is c l h  anlous 

FXPFNDITURT

MR. CHAIRMAN ; Motion moved :

“That a sum not exceeding Rs.
1.45.49.000 be granted to the President 
out of the Consolidated Fund of the
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State of West Bengal, on account, for 
or towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Miscella
neous—Other Miscellaneous Expen
diture'.”

D em and  N  >. 4 7 — 109 C apita l  
O utlay on  O th er  W or k s

MR. CHAIRMAN • Motion moved :

“That a sum not exceeding Rs. 
1,72 00,000 be granted to the President out 
of the Consolidated I und of the State 
of West Bengal, on account. for or 
towards defraying the charges during 
the year ending on the 31st day of March,
1972, in ict>pcct of ‘Capital Outlay on 
Other Woiks’ ”

D im a n d  No. 4 8 —71 M i> c i l l \ -  
n f o u s - I r r i c o v i r a r l i  U m n s  io
DISPLACI D PI RSONS W RIT! I N OFF 

MR. CHAIRMAN : Moll >n moved .*

“That a sum not exceeding Rs. 1,67,000 
be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal, on account, for or towards 
defraying the charges during the year 
ending on the 31st day of March, 1972, in 
respect of ‘Miscellaneous-Irrecoverable 
Loans to displaced persons written off*.”

D emand  N o 4 8 — 71 M iscella- 
n f i-us-F x p in d it u r e  on  D isplaced  

P t  rsons

MR. CHAIRMAN : Motion moved :

"That a sum not exceeding Rs.
1,87,39,000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal, on account, for 
or towards defraying the chargcs 
duiing the year ending on the 31st day 
of March, 1972, in respect of ‘Miscella- 
neous-Expenditure on displaced persons’.”

D em an d  N o . 48—109 C a p i t a l  
O u t l a y  o n  O t h e r  W orIcs— E x p en 

d i t u r e  O N  DISPLAC ED  PERSONS

MR. CHAIRMAN : Motion moved :
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“That a sum not exceeding Rs 25,67,000 
be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal, on cccount, fo r  or towards 
defraying the charges during the year 
ending on the 31st day ot March, 1972, 
in respect of ‘Capital Outlay on Other 
Works—Expenditure on displaced 
persons’.”

D im a n d  N o  4 8 — Loans a nd
A D V A N C I TO DISPLAC l L> PERSONS 

MR CHAIRMAN Motion moved

“That a sum not exceeding Rs 20,00,000 
be gianted to the Piesident out of the 
Consolidated Fund of the State of West 
Bengal on account Jor oi towards 
defraying the chaiges during the year 
ending on the list d i\ ot March, 1972, 
m icspect o f ‘loans and Advances to 
displaced persons’ ’*

D lm a n d  No 49— 78 P r i - p a  <tition
PAYMENTS 

MR CHAIRMAN Motion moved

“That a sum not exceeding Rs 1,000 be 
granted to the President out of the 
Consolidated Fund of the State of West 
Bengal, on at count, fo r  oi towards 
del raying the charges dunng the year 
ending on the 31st day of March, 1972, 
in respect of ‘Pre-partition Payments' ”

D em an d  N o  50— 98 C a p i t a l  O u t i a y  
o n  M u l t ip u rp o s e  R iv e r  

S c h im e s-D a m o d a r  Vai l i  y 
P r u j l c t s

MR CHAIRMAN • Motion moved

“That a sum not exceeding Rs
1,84,99,000 be granted to the President 
out of the Consolidated Fund of the 
State ot We^t Bengal, on account, Jor  
or towards defraying the chargcs during 
the year ending on the 31st day of 
March, 1972, in lespcct of ‘Capital Out
lay on Multipurpose River Scheme- 
Damodar Valley Projects’.”

Proclamation
D im a n d  N o . 51— 103 C a p i t a l

outlay  o n  P ublic  W ork s

MR CHAIRMAN • Motion moved

“That a sum not exceeding Rs
2.63.07.000 be granted to the President
out of the Consolidated Fund of the 
State ol West Bengal, on account, for  
ot ton at ds defraying the charges during 
the year ending on the 31st day of 
Match, 1972, in respect of ‘Capital
Outlay on Public Works' ”

Djmand No 52-124 Capita!
OuiIA\ ON Sc HI Ml S OE GOVFRN- 

MtNt Trading

MR CHAIRMAN Motion moved

‘ That a sum not exceeding Rs
1.69.40.000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal, on account fo r  
or towards defraying the charges during 
th* vear ending on the 31st day of 
March, 1972, in respect of ‘Capital 
Outla> on Schemes of Government 
In d in t ”

DrMAND No 54—Loans and
Adyanumiy S ia ie /Union 
T irritory Govirnmfnts

MR CHAIRMAN Motion moved

‘ That a sum not exceeding Rs
7.81.85.000 be granted to the President
out of the Consolidated Fund of the 
State of West Bengal, on account, fo r  
or towards defraying the chargcs during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Loans and 
Advances by State/Union Territory
Governments "

D fmand No 3—10 Staie Excise 
D inrn s

MR CHAIRMAN Motion moved :

“ That a Supplementary sum not exceed
ing Rs 16,60,000 be granted to the 
President out of the Consolidated Fund
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of the State of West Bengal to defray 
the charges which will come in course 
of payment during the year ending the 
31st day of March, 1971, in respect of 
‘State Excise Duties*/’

D em and  N o . 6— 1 3 - O ih l r  T a x is  
a n d  D uties

defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1971, in 
respect of ‘Interest on debt and other 
obligations’.”

D emand  N o . 11— 1 8 - P arliam ent , 
S tate/U n io n  T erritory  

L ig islaturl '

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed
ing Rs. 18,22,000 be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal to defray 
the charges which will come in course 
of payment during the year ending the 
31st day of March, 1971, in respcct of 
‘Other Taxes and Duties’.”

D emand  N o . 7— 14—Si  amps 

MR. CHAIRMAN : Motion moved •

“That a Supplementary sum not exceed
ing Rs. 1,71,000 be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal to defray the 
charges which will come in course of 
payment during the year ending the 31st 
day of March, 1971, in respcct of 
‘Stamps’.”

D em and  N o . 8— 1 5 - R eg istration  
F e is

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed
ing Rs. 63,000 be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal to defray the 
charges which will come in course of 
payment during the year ending the 31st 
day of March, 1971, in respect of 
‘Registration recs*.*’

D e m a n d  N o. 9 — 16—Tn t f r f s t  o n
DEB T A N D  OTHER OB LIGATIONS

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed
ing Rs. 20,00,000 be granted to the 
President out of the Consolidated 
Fund of State of West Bengal to

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed
ing Rs. 46,82,000 be granted to the 
President out of the Consolidated Fund 
of the State ol West Bengal to deftay 
the chargcs which will come in course of 
payment during the ycai ending the 31st 
day of March, 1971, in rcspect of ‘Parlia
ment, Statc/Umon Tcrritoiy I eg«,»laturcs\”

Demand N o . 12— 19 -OiNrRAL 
A dministration

MR. CHAIRMAN : Motion moved ;

“That a Supplemental y sum not exceed
ing Rs. 12,70,000 be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal to defray the 
charges which will come in course of 
payment during the year ending the 31st 
day of March, 1971, in respect of 
‘General Administration’.*’

D im an d  No. 14—22—J a i ls

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed
ing Rs. 10,76,000 be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal to defray 
the chargcs which will come in course 
of payment during the year ending the 
31st day of March, 1971, in respect 
of ‘Jails’.”

D im and  N o . 15—23—Police 

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not exceeding 
Rs. 6,67,01,000 be granted to the 
President out of the Consolidated Fund



of the State of West Bengal to defray the 
chargcs which will come in course of 
payment during the year ending the 31st 
day ot March, 1971, in respect of 
‘Police*.’’

D em and  N o . 1 7 —26—M is c u i  anlous
DEPARTM J NT S— F x t  LUDING F l R l  

S F R V J c r s

MR CHAIRMAN Motion moved .

“ Ihat a Supplementary sum not exceeding 
Rs 52 64,000 he granted to the President 
out of the Consolidated I und of the 
State of West Bengal to defray the 
charges which will come in course of 
payment during the >ear ending the 31st 
day of Match, 1971, in respect of ‘Mis
cellaneous Departments—Excluding Fire 
Services’ ”

D i m a n d N o  1 8 — 2 7 — S c u n t i h c  
D i  p \ r i  m i n t s

MR CHAIRMAN Motion moved

“ That a Supplementary sum not exceeding 
Rs 4,000 be granted to the Piesidcnt out 
ol the Consolidated Fund of the State of 
West Bengal to defray the chargcs which 
will come in course of payment during 
the year ending the lis t day of March, 
1971, m respect of ‘Scientific 
Departments’ ”

D emand  N o 19- 28 E du( a h o n

MR CHAIRMAN Motion moved .

“That a Supplementary sum not exceeding 
Rs 8,48,67,000 be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal to defray the 
charges which will come m course of 
payment during the year ending the 31st 
day of March, 1971, in respect of 
‘Education’ ”

D l m a n d  N o  2 0 — 2 9  M foicai 

MR. CHAIRMAN Motion moved

“That a Supplementary sum not exceeding 
Rs. 24,54,000 be granted to the President 
out of the Consolidated Fund of the
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State of West Bengal to dafray the 
charge* which will come m course of 
payment during the )ear ending the 31st 
day of March, 1971, m respect of 
‘Medical’ ”

DtMAND No 24— 33-A n im a l  
H u sb an d ry

MR CHAIRMAN Motion moved:

“1 hat a Supplementary sum not exceeding 
Rs 45,21 000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal to defray the 
charges which will come in course of 
payment during the year ending the 31st 
day of March, 1971, m respect of 
‘Animal Husbandry’ ”

D em and N o 24— 124—C a pita l  O ut
lay on Schlmls o i G overn

m ent T r a d in g  - G rfa ter  
C a ic u t ia  M ilk  Su pply  

Schfml

MR CHAIRMAN . Motion moved :

That a Supplemental y sum not exceeding 
Rs 1,60,2 ,̂000 be granted to the 
President out ol the Consolidated Fund 
of the State of West Bengal to defray 
the charges which will come in course of 
payment during the year ending the 31st 
day of March, 1971, in lespect of ‘Capital 
Outlay on Schemes of Government 
I rading ~  Greater Calcutta Milk Supply 
Scheme ”

D i m a n d N o  2 6 —96—C a p i t a l  O u t 
l a y  o n  I n d u s t r i a l  a n d  E c o n o 

m i c  D tV L L O P M L N T

MR CHAIRMAN Motion moved .

“ lhat a Supplementary sum not exceeding 
Rs 2,51 000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal to defray the 
charges which will come in course 
of payment during the year ending 
the list day of March, 1971, in 
lespect of ‘Capital Outlay on Industrial 
and Economic Development’, '*
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D em and N o. 26— 35—In d u stiu es- 
C o t ta g e  In d u s tr ie s

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed
ing Rs. 26,44,000 be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal to defray 
the charges which will come m course 
of payment during the year ending the 
21st day of March, 1971, in lespect of 
‘Industries-Cottage Jnd ustrics’.' ’

President out of the Consolidated Fund 
of the State of West Bengal to defray 
the chargcs which will come in course 
of payment during the year ending the 
31st day of March, 1971, in respect of 
'Capital Outlay on Irrigation, Navigation, 
Embankment and Drainage Works 
(Commercial)’."

D em and N o 3 4 - 5 0 -  P ub lic ’ W orks 

MR. CHAIRMAN : Motion moved :

D em and  N o  27— 96—C a p iia i O n -  
lay o n  I n d u s t r i a l  a n d  

E conom ic  D i v e l o p m e n  i -
C ottagi I ndustries

MR. CHAIRMAN . Motion moved :

“That a Supplementary sum not exceed
ing Rs. 8,31,000 be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal to defray 
the charges which will comc in 
course of payment during the 
year ending the 31st day of March, 
1971. in respect of ‘Capital Outlay on 
Industrial and Lconomie Development 
Cottage Industries’.”

D e m a n d  N o . 3 — 4 4 - I r r i g a t i o n ,  
N a v i g a t i o n ,  E m b a n k m f n i  a n d  

D r a i n a g e  W o r k s  ( N o n 
c o m m e r c i a l )

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed
ing Rs. 3,92,29,000 be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal to defray 
the charges which will comc in coujse 
of payment during the year ending the 
31st day of March, 1971, in respect of 
‘Irrigation, Navigation, Lmbankment and 
Drainage Works (Non-Commercial)',”

D e m a n d  No. 33- 99- C a p i t a l  O u t 
l a y  o n  I r r i g a t i o n ,  N a v i g a t i o n ,  

E m b a n k m e n t  a n d  D r a i n a g e  
W o r k s  ( C o m m e r c i a l )

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed
ing Rs. 1,06,54,000 be granted to the

“That a Supplemental} sum not exceed
ing Rs. 3,91,07,000 be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal to defra> 
the charges which will comc in course 
of payment during the year ending the 
31st day of March, 1971, in respcct of 
‘Public. WoiksV’

D e m a n d  N o .  36- 53 P o r t s  a n d
PlLOTACif 

MR. CHAIRMAN . Motion moved :

“That a Supplemental > sum not exceed
ing Rs. 1,91,000 be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal to defray 
the charges which will comc in course 
of payment during the >eai ending the 
31st day of March, 1971, in respect of 
‘Ports and Pilotage’.”

D e m a n d  N o  38 — 64—F a m i n i  R u i n

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed 
mg Rs. 11.12,71,000 be giantcd to the 
President out o the Consolidated Fund 
of the Slate of West Bengal to defray 
the charges which will come in course 
of payment during the year ending the 
31st day of March, 1971, in lespcct of 
‘Famine Relief’.”

D im a n d  N o  3 9 - 6 5 - P in m o n s  a n d  
O lHLR R t 11RFM1N1 B lN IH TS

MR. CHAIRMAN : Motion moved :

“ That a Supplementary sum not exceed
ing Rs. 11,49,000 be granted to the



President out of the Consolidated Fund 
of the State of West Bengal to defray 
the charges which will come in coursc 
of payment dunng the year ending the 
31st day of Maich, 1971, in respcct ot 
‘Pensions and Other Retirement 
Benefits’.”

D em and  No. 39— 120—P ayment o f  
Com m uted v a lu e  oi P i n i o n s
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MR CHAIRMAN Motion moved

“ That a Supplemental y sum not exceed
ing Rs 1,00,000 be granted to the 
Pjesident out of the Consolidated Fund 
of the State of West Bengal to defray 
the charges which will come in couisc 
of payment dunng the yeai ending the 
lis t day of March, 1971, in respcct of 
Payments of Commuted value of 
Pensions’ ”

D i m a n d  N o  47— 71— M lSC PLEA
TS! O U S-lRREt O V rR  \ B 1 h  LOANS

IO D l S P i A U D  P t r s o n s - 
W R i m  N OFF

MR. CHAIRMAN Motion moved

‘That a Suppleimnlaiy sum not txeeed 
mg Rs 99,00,000 be gi anted to the 
President out of the Consolidated 1 und 
of the State ot West Bengal to defray 
the charges which will comc m course 
of payment duung the year ending the 
31s»t day of Maieh, 1971, in respcct ot 
‘Miscellaneous-1 uetoverabie Loans to 
Displaced Persons, written off* ”

D f m a n d  N o  4 7 —71—M i s c l l l a -  
N IO U S F xpr N D H  l»RI ON  D l S P l  AC t D 

P tR S O N S

MR CHAIRMAN Motion moved

“That a Supplementary sum not exceed
ing Rs 1,^6,57,000 be granted to the 
President out ot the Consolidated Fund 
of the State of West Bengal to defray 
the charges which will come in course 
of payment during the year ending the
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31st day of March, 1971, in respect of 
‘MiscePaneous-Fxpcndituie on Displaced 
Persons*.”

Di m and N o  47— 109 - -C a p ita l  O u t
la y  O N  OtHFR WORKS-EXPfcN- 

DJTURr on  D is p ia c ld  
P e rso n s

MR CHAIRMAN Motion moved

“That a Supplementary sum not exceed
ing Rs 4,47,000 be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal to defray 
the charges which will come in course 
of payment dunng the year ending the 
11st day of March, 1 71, in respect of 
‘Capital Outlay on Other Works-Exoen- 
diturc on Displaced persons ”

D im an d  N o 5 2 -1 2 4  - C a p i t a l  O u t- 
i ay  o n  Sc m  s o r  G ovi rn m en i 

T r \d in g

MR CHAIRMAN Motion moved

“ I hat a Supplementary sum not exceed
ing Rs 2,65,44,000 be granted to the 
Piesident out of the Consolidated Fund 
of the State of West Bengal to defray 
the charges which will comc m course 
of payment dunng the vear ending the 
31st dav of Match, 1971, m respect of 
‘Capital Outlay on Schemes of Govern
ment Tiading’ ”

D lm an d  N o 54 - L o an s a n d  
A d v a n u s  by Si a te /U n io n  

Ti r r i  toky  G o v irn m fn ts

MR CHAIRMAN Motion moved

“That a Supplementary sum riot cxcecd 
mg Rs 11,30 94,000 be granted to the 
Piesident out of the Consolidated Fund 
of the State of West Bengal to defray 
the chaiges which will come in course 
of payment dunng the year ending the 
31st day of March, 1971, in respcct of 
loans and Advances bv State/Union 
Ten itory Governments’ **
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SHRI JYOTIRMOY BOSU (Diamond 
Harbour): Item No. 2# will have to be
taken up separately. That is a different 
issue.

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA) : May I point out
that although all these things will be discussed 
together, the voting will take placc separately. 
So, it is not a question of finishing every* 
thing together. While wc are discussing 
matters regarding the West Bengal budget 
and all that—vote on account- we can also 
take into consideration all mattcis relating 
to the Presidential proclamation. The vote 
will be taken scpaiately. This is the 
procedure that has been adopted in the
House earlier also in the past. 1 hese
matters are discussed together but voted 
separately.

MR. CHAIRMAN : In the Order
Paper that is circulated, it is mentioned that 
items 25, 26, 27 and 28 may be discussed 
together.

SHRI JYOTIRMOY BOSU : I am
sorry, it crcates complications for us. Wc 
had detailed two speakers, one for item 
Nos. 25, 26 and 27, and another for item 
No, 2?. It may suit the Minister or the
Chair, but it makes it difficult for us.
(Interruption)

MR. CHAIRMAN : Mr. K C. Pant.

THE MINISThR Ol* STATE IN H IF 
MINISTRY OF HOME AFFAIRS AND 
MINISTER OF STATE, DhPTT Ob 
ELECTRONICS, DEPIT. OF ATOMIC 
ENERGY AND DLPTT. OF SCILNCE 
AND TECHNOLOGY (SHRI K C. 
PANT) : Sir, The Proclamation issued by
the President in respect of West Bengal on 
March 19, 1970, would continue in force till 
the 31st March, 1971 Elections fo the State 
Assembly were held earlier this month and 
the prospects of the formation of a stable 
Ministry in that State are still being explored. 
Since the formation of a Ministry may not 
be possible before the 31st of March, it is 
necessary that this Proclamtion should 
continue in force beyond that date till such 
time that it becomes possible to restore a 
popular Government in that State. 
Although the effect of the approval of this

Re. Proclamation 
Resolution would, as provided in Article 357 
of the Constitution, be that the Proclamation 
may continue in force for a period of six 
months, the Pioclamation can be revoked 
eailier if and when the Governor is satisfied 
that it would be possible to have a stable 
Ministiy in that State.

I would like to take this opportunity to 
mention that during this period of nearly 
one year when the Central Government 
became responsible for the administration of 
that State, a number of developmental 
schemes and schemes for promoting gicater 
social justice weic commenced and the 
geneial programme for development of the 
State was implemented with vigoui Theie 
were difficult and complex problems in that 
State which had been further accentuated by 
difficuh law and order conditions and po
litically instability m the past.

In regard l<> law and ordei, the problem 
was tackled from various angles Thus, 
whilst on the one hand the State Police was 
provided with better equipment, transport 
and communications, they weie also assisted 
in their task by Cential foiccs. More legal 
poweis were given to the State Government 
by two Piesidential enactments, the West 
Bengal Picvcntion of Violent Activities Act 
and the West Bengal Maintenance of Public 
Older Act, for dealing with the situation. 
It was as a result of these various steps taken 
that peaceful polling in that State became 
possible and the percentage of voting reached 
nearly 60 per cent. This compares 
favourably with the all-India average of 
nearly 55 pei cent and that in most other 
States. The people by excicising their basic 
democratic right of franchise have pronoun
ced their verdict against the extremist and 
subversive ideologies of violence.

The House is aware of the priority 
attached by the Government to the problems 
of Calcutta. This task had been taken up 
by the Central Government in all serious
ness immediately after the issue of the 
Proclamation. Additional sources of revenue 
foi financing a larger programme of develop
ment were found. The entry tax imposed 
few months back has proved to be a 
substantial source of revenue. Besides more 
funds have been made available by borrowing 
from the market and loans received from the
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Central Government and other financing 
institutions The Calcutta Metropolitan 
Development Authority, having junsdictiort 
over the entire Metropolitan region, was set 
up rrt order to coordinate and facilitate the 
planning, financing and implementation of 
the programme In regard to the pro
gramme for the curient financial year, it is 
expected that Rs 18 7 crorcs would have 
been utilised ior schemes of development of 
c i v i c  amenities in Calcutta These include 
providing more drinking water, impioving 
the drainage sewerage and garbage disposal 
and othci relumes of development m the 
held of trtfhe and tianspoi tation, mcdical 
and educational facilities (onsrdeiing ail 
the difhcullics and the magnitude of the 
piobkni, 1 would like to thank '’nd con
gratulate all those v\ho ha\e been associated 
with this woik and ha\c made this achic\e 
mcnt possible within such a shoit time of the 
taking up ol this progiamme Btsides, the 
general schemes of development a special 
crash programme for ameliorating the living 
conditions ol about a million people in the 
bustees of Calcutta was launched During 
the euricnt year, about Rs 1̂  croies would 
have been utili/cd and it is hoped that by 
the end of the current woiking session i e by 
about the month of June 1971, about 
5* lakhs bustee dwclltrs would have 
benefited by schemes costing about Rs 5] 
crores

did not own any homestead land benefited 
by the free gift by the Government of small 
homestead plots The revenue organisation 
has also been strengthened and improved 
in otder to secuie faster implementation in 
future

A number of steps have also been taken 
to improve the general industrial and 
economic conditions The Government of 
India have decided to set up the Industrial 
Reconstruction Corpoiation with its head* 
quaiters at Calcutta foi helping the sick and 
closed industries in the eastern region and 
particularly in West Bengal A zonal com
mittee of the 1DBI was set up in Calcutta 
for financing small and medium industries 
A Presidential Act, callcd the West Bengal 
Relief Uudertakmgs (Special Provis*ons, Act, 
1971 has also been enacted recently to enable 
the Government to take over sick or closed 
units in the interests of continuing the level 
of employment All these steps have had a 
beneficial impact but the work requires to 
be continued and intensified

Government has also laid emphasis on 
tackling the problems of employment m the 
mral aicas A number of programmes for 
benefiting the small and the marginal farmers 
and for helping agriculturists by more and 
better inputs and technology have been 
sponsored by the Central Government.

17 32 hrs

|M r . S p p a k f r  in the Chatr.)

In the field of land reforms, two Presi
dential Acts of far-reaching importance 
were passed The lot of the shaie cropper 
has been improved and his share raised to 
75 per cent His right of cultivation has been 
made more secure and hereditary By the 
second legislation, the ceiling on agricultural 
land has been furthei lowered and fixed 
with regard to the family as a unit 
Simultaneously with land reforms, Govern
ment attached importance al&o to ihc 
implementation of the land reform laws 
During the year about 1 13 lakhs acres of 
land was vested m Government after its 
detection as having been held clandestinely 
About 65,000 acre* of land were settled 
vuth the licencees. About 60,000 families who

The good work thus commenced m West 
Bengal during the last one year will require 
to be continued and sustained with as much 
if not greater vigour m the future I would 
earnestly hope that whilst the Central 
Government will continue to give all assis
tance and support it will also receive the 
coopei ation of the people and all the political 
parties and groups in that State as also the 
leadership of the State Government foi 
satisfaetoiy niogress an d  completion of this 
progiammc

Sh , I have already taken a Jorig time 
and before I conclude I would once again 
recommend to this House the adoption of 
this Resolution

Sir, T beg to move

“That this House approves the cortti-
nance in force of the Proclamation
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dated the 19th March, 1970, in respect 
of West Bengal, issued under article 356 
of the Constitution by the President, for 
a further period of six months with 
effect from the 1st day of Apiil, 1971.”

MR. SPEAKER : The discussion on
items Nos. 25, 26, 27 and 28 will be together. 
We have io finish the financial business 
today. Only fwo days are left fee these Bills 
to be discussed in the Rajya Sabha. 1 hope, 
hon. Members will not mind sitting a little 
longer. The other items, items Nos 29, 30, 
31 and 32, aie quite formal ; most of the 
discussion will follow on items Nos. 25, 26, 
27 and 28.

SHRI JYOTIRMOY BOSI: : I have to
irakc a submission ; 1 have altcady done il 
before the Chairman Wc had treated item 
No. 28 as a separate item and had fixed two 
speakers from my part*. Will >ou be so kind 
as to give them enough time ?

MR. SPEAKER : There is no objection
if you have two speakeis and you want a 
little more time. But wc are just at the end 
of March ; that is why wc ha\e to go a bit 
faster and with certain exception also. 
Shri Hazra.

SHRI MANORANJAN HAZRA 
(Aramhagh) : Mi. Speaker, Sir, in connec
tion with the W est Bengal Budget, at the 
very outset J would like to point out, since 
the election episode is over, more than a 
fortnight has passed but the largest party 
emerged out of the election has not been 
invited or consulted with a view to forming 
a government in the State ; on the contrary, 
the leader of a five-men party, which has been 
rejected by the people of West Bengal, got 
that opportunity from the Governor as well 
as the Prime Minister, of course unofficially. 
The attitude of the ruling party at the Centre 
towards West Bengal has become clear by 
this dirty backdoor policy. Thi*y do not want 
ft popular government in that State and 
what they want is a puppet ministry for 
preserving class interest of their own.

As most of the foreign and monopoly 
capitalists have been working in West Bengal, 
the ruling party as champion of their cause 
could not keep guiet and twice they destroyed 
the United Front Government of West

Bengal and this time, that is, for the third 
time, they played the same game at the very 
beginning.^

What has been happening today in West 
Bengal ? Section 144, the Prevention of 
Violence Act and the imposition of curfew 
have become the order of the day. From 
every corner of the cities to the interior 
villages, the roads are being paraded by the 
CRP and the military. Without any discri
mination they ha\e started mass toituies in 
the name of combing operation.

Sir, heic arc some telegrams from the 
district of Hooghly under Balagarh, Pandua. 
Chmstirah, Uttarpara, Chanditala and 
Scrnmpur police stations that people arc 
being bcatin b> the polite and military, J'ven 
the old and pregnant women hu\e not been 
spared.

The othci day. the Mmisiet concerned 
got irritated while one of the hon. Members 
from this side raised these facts. Every now 
and then, piopaganda goes like this that we 
are responsible for giving indulgence to 
violence. This is absolutely imtiue and 
baseless. 1 can show >ou from facts as to 
who aie engaged m indulging in violence 
throughout the West Bengal. Since 17th 
Match, 1970, 250 of our comrades have been 
killed. Certainly, we did not kill our own 
men. Here arc the pictures of those martyrs. 
Even the bo>s w'ere not spared. They were 
also killed. Sir, you see what a terrible 
matter it is. Not only this There are many 
cases of brutalities which took place in the 
villages too.

Again, here is the photograph of Nedam 
Hansda's wife. She was sleeping with her 
husband at the dead hour of the night. 
The police and the jotedars entered her 
cottage and beat her and then dragged 
Nedam with econtinous beating. Then, they 
killed Nedam and did not give his dead 
body to his wife even. This incident took 
place in Dadpur in the district of Hooghly. 
These photographs show that the Muslim 
ladies were beaten by the CRP and Conresg* 
jotedars in P. S. Haripal. Here, the wife of 
Motiar Rahman named Fazila Bakshi was 
raped by the police. In Kansaripara village, 
in Dhaniakhali P. S., the wife of Rabi Mandi 
was dragged by the police and was raped.
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Then, here is a book written by Shri 
Kuldip Nayar, Once Mr Nayar was m the 
Home Department of the Government of 
India and was an editor in the UNO. Let us 
examine what he says m this book “India— 
the Critical Yean ” I quote

“The intelligence repoits reaching
Centra] Government indicate that the
Congress (R) and the CPI are encourag
ing and hubounng the Naxalitcs’

Congress friends should not be irritated 
This remark of Mr Nayar tan be corrobo
rated bv facts

The Election of Ukhra Assembly 
(onstmiency was not held due to the murder 
of a candidate Shn Dutta Mandal Who 
committed this muidtr > I (ere is a certified 
copy from the Sub divisional Indicia! 
Magistrate of Duigipur One Sanat Kunnr 
Mukhcijce d^po cd before the same Ju d ic n l 
M agistrate under Scction 164 Cr P C that 
he witnessed the murder, having been 
piesent on the spot and named some 
persons who are the associate** of the ruling 
(. ongress

Sir, I want to mention one of the 
Cential Minister is always in touch with 
those persons for political purposes Sir, the 
most interesting side of the matter is that 
those persons named by the eye-witnesses 
have not been ariestcd as yet

J-rom these facts, everybody wifi under
stand who arc indulging m violence and v ho 
are icsponsible for darkening the image of 
West Bengal The ruling Party at the Centre 
and their allies like CPI and other s ' called 
demociatic Parties aie spreiding lies against 
the people of West Bengal I ask them not 
to pour venom »i*iy moic You have to be 
awaie of the fact tint while the ‘Bangla Dcsh’ 
across our border have been fighting gallantly 
to achieve lhcir goal, the people of West 
Bengrt will not remain silent to take lessons 
from this unpiecedented historic stiugqlc, 
and tells us this truth whether you like it 
or not

I would like to mention two moic points 
Hie hon Minister has stated m his statement 
that in August a sum of Rs 18‘4© crores

was released by the Centre to immediately 
undertake rescue and relief operations to 
alleviate the distress caused by the floods. 
In this connection, I would draw the atten
tion of the Minister that Ihe released money 
was not spent just after the flood took place, 
on the contrary, it was spent just one week 
before elections

Another point to be mentioned here is 
that the Minister had boasted of opening of 
two industnal units which had been closed 
for some time Sir, m this connection, I 
would tell this House that 150 units weie 
closed in We t Bengil before the President’s 
lule came info existence Now, it has usen 
upto 400 The figuie of two units which he 
siys were reopened is nothing but very 
insignificant compared to this

Anothci thing is about the setting up of 
the Industnal R econstruction Corpoiation 
W demanded it within and outside the 
legi laituc and ve suggested its formation 
immediately but it is a matter of regret that 
it has not yet been fully «ct up I would 
suggest, theiefore, that this corporation 
should immediately be set up fufl> m order 
to help small and medium factoiy owners 
who suP ti from lack of funds and to build 
new industry Otherwise frustration would be 
prevailing in the industrial centres m West 
Bengal and nobody but the masses of 
woikcrs would have to suffer

SHRI H N MUKTRJfcl (Calcutta— 
N oithfast) Mr Speakei, Sir, it seems a 
pity that we arc discussing so many things 
together because 1 feel, Sir, that if at least 
the resolution which stood m the name of 
mv fitend, Mr Pant, had been moved 
separately and drscusscd, then this House 
would have had a fair opportunity ot making 
a leview, to the extent that we could, from 
different points ol view, of the President’s 
lule m West Bengal

Shi i Pant has given a pat on the back to 
himself He has given a wonderful chit to 
Piesident s Rule I do not understand how
he could do so Though I dissociate myself
entirely from certain very unfortunate seg
ments of the speech made by my inend, Mr. 
Ha7ra just now, because there is hardly any 
time to go into any kind of a acnmoniouB 
debate, I would like to say that the Govern*
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ment of India remains answerable for the 
many acts of omission and commission which 
have taken place during President’s rule, 
that in recent months things have happened 
when no inquiry has taken place and no 
results of the inquiiv have yet been announ 
ced, of the murders of tight young people 
m Barasat, the murder of seven people in 
Diamond Harbour, the minder in broad da>- 
ljght in a Calcutta sticet of Mi Hcmanta 
Kumar Basil, the leader of the loiwaid Bloc 
and so manv other incidents into which 
I cannot go now, but not a word has been 
said by the Government of India t i  the 
public of this country m regaid to what 
happened behind the scenes and wc have had 
the mortification of having to listen to Mr 
Pant congratulating himself on the gieat 
benefits which the Government of India has 
conferred on West Bengal by condescending 
to extend its rule ovei that unhapp) State 
I am glad that Mr Ha/ia has refeircd to 
what is happening in Bangla Dcsh bccausc 
if this Government goes on giving an im
pression to West Bengal that West Bengal 
also is in something like a quasi colonial 
relationship in regard to I>elhi, then,
certainly, the condition of things m this 
country is not going to be happy

You have to conciliate the people of 
West Bengal, and you know how when the 
spirit of a people is roused it can produce 
most wonderful results, sometimes not so 
very much to your liking It reminds me 
of something which the Government ol India 
can do at once not only to satisfy the
people of West Bengal, but also to satisfy the 
conscience of the people of the whole of 
India by taking a step in 1 elation to a
particular person who. m the notorious 
Agartala Conspnacv Case took a step when 
Mujibur Rehman Khan was involved 
There is a man called Brigadiai Ghulam 
Hussain Khan, who is military att*iche m 
the Pakistan High Commission, who was 
responsible for mtcriogating and torturing 
Mujibur Rehman And that is why I want
the Government of India to do something 
and declare this man persona non grata 
as far as this country is concerned He is 
flourishing in the Pakistan High Commission, 
and something should immedta ely be done 
about it That would be doing something 
not only to Bengal, but in the interest of 
the whole country

Re. Proclamation
We are discussing this Budget— not really 

a Budget proper, but a very tentative holding 
opeiation , but what I would object to in it 
is, that the Central Government has been 
responsible for most ol the ills from which 
Bengal is suffering And, I say this because, 
the Centre has been running the State now 
intermittent!) from 1967 to 1969 and from 
the middle of 1970 till todiy and evrn earlier 
it was the ruling party which was in power 
from 1047 right up to 1967

A nd fhere/o ie it is not for the C en tia l 
G overnm ent just so to speak, to  p is s  on the 
buck to  w hatever State G overnm ent m ight 
come in to  the p icture and m ciclv sa> that it 
has done a verv good job  in the m ean
tim e

T he C tn tra l G overnm ent ju s t cannot 
escape rcsponsibihtv lo r the p iescn t distress 
ful condition  o f  a State which was in tin  
vanqu m l o f econom ic p n y re ss  but which is 
now in a process o f  dcclinc

Sir wc are told, lor instance, thit the 
State Government will have to rai e resources 
to cover the overall deficit or Rs 28 60 
crores What is needed however is a leg up 
to the economy ot West Bengal And I find 
no indications anywhere- not m the Central 
Budget, not in the West Bengal Budget, not 
in any of the pronouncements of Government 
so far, -as to how a new direction is to be 
given to the economy and how a stucken 
State like West Bengal can piovide further 
lesources in oider to go ahead.

Sir, you know the paradoxical nature of 
the economy of West Bengal Its per 
capita income was the highest till 1947 and 
then it was bracketed with Bombay Now, 
in 1966-67, in relation to per capita income, 
West Bengal is the sixth, behind Assam, 
Haryana Maharashtra, Punjab and 
Tamil Nadu At one time West Bengal 
was second only to Kerala m point ol 
educational advance, but now the percentage 
ol children m primaiy schools in 1967-68 was 
only 67 and West Bengal's position is 10 m 
the all-India list

The number of tractors, electric pumps 
and oils engines in use m West Fengal is 
now the lowest of all the States m India In 
the number of villages electrified, West



Bengal is among the lowest-placed in the 
whole of India. Something has got to be 
done about it. Wc are told by Shri K. C. 
Pant that rural electrification schcmes arc 
going ahead and rural employment pro
grammes are being undertaken. Sir, West 
Bengal has had more than a ballyful of 
planning and it is about time that something 
is done to show concrete and tangible results. 
Rural electrification is almost a dream and 
an illusion and rural employment pro
grammes, if they aie started at all would 
take* God knows how long, for implemen
tation.
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As far as the .Industrial Reconstruction 
Coiporation is concerned, its function is 
limited, and its resources are even more 
limited, and wc do not know for sure as to 
what it can do about the position.

In regard to the much-trumpeted Calcutta 
Metropolitan Development Authority, we arc 
told that they have spent Rs. 20 crores 
alieady and Rs. 1.5 crores have already been 
spent on baslis. But we live in Calcutta 
and we want to see some tangible results, and 
wc want to find out in how many bastis 
actually water supply and drainage facilities 
and lighting and that kind of thing have been 
provided, and by what particular time we are 
going to have these changes, If it is going 
to be a drop in the ocean, then Rs. 20 
crores is not going to help us a great 
deal.

Therefore, what is wan ed is a coordi
nation of effort, in order to tackle such 
problems as the problem of unemployment. 
Engineers’ unemployment is a problem, but 
we do not know what the Government of 
India is going to do about it.

Farakka is at a standstill. 1 refer to 
J arakka because if the Farakka project goes 
ahead properly, then ancillary things can be 
done on the basis of the resources of West 
Bengal proper and employment of West 
Bengal engineers, technicians and other 
People also can take place on a very large 
scale. But we do not know whai is taking 
Place ; on the contrary, the Farakka barrage 
has been stalled.
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Shri Nanda, when he was the Railway 
Minister, talked about an underground 
railway in Calcutta. The Soviet expert team 
came and gave a report which Shri Nanda 
accepted. But the present Railway Minister 
said not a word about it, not even about the 
circular or semi-circular railway in 
Calcutta.

The result is that you do not coordinate 
your schemes of reconstruction. You do 
not open out new avenues for the employ
ment of engineers and technical people as 
well as non-technical people who naturally 
would have to come into the picture.

Those of us who know West Bengal, and 
so many of my hon. friends also know West 
Bengal very well, know that West Bengal is 
the one Slate in India where roads are the 
poorest, where for road-huilding purposes, 
you can employ any number of people on a 
really go-ahead basis, but nothing very much 
is being done about it.

In regard to the Calcutta port, in order- 
to save it, so many things have to be done, 
which would mean acecntuation of employ
ment possibilities for the whole State, but 
nothing very much is being done about it.

I do not expect from a Vote on Account 
something of a wonder, but I do expect from 
Government when it comes to Parliament 
after having an election about which it is so 
very exhilarated, an election about which it 
says it has put them on the top of the tree 
or that thev are on top of the world, if it has 
that kind of exhilaration, something more 
concrctc should follow. Why can they not 
go ahead and tell particularly a stricken 
people like the people of West Bengal that 
concrete economic and social measures are 
being taken and implemented, and 
tangible things ate being properly 
produced ?

That is why I am not at all toappy and 
enthusiastic about these things. Whatever 
slogans or shibboleths are pronouced fiom 
time to time, such as Gatibi Hatao  or 
whatever else, I am reminded of the French 
saying :

'Plus ca change, plus c*est la merm 
chose*
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that is, ‘the more it changes, the more 
it is the same thing', and the same thing 
goes on, the same miserable old processes of 
bureaucratic procrastination and proliferation 
of documentation goes on in the Government 
ofBoes, and as far as the life of the people is 
concerned, it is not vitally and tangibly 
affected by the activities of Government. 
That is why a budget of this sort never 
produces the slightest exhilaration, and that 
is why when Shri K. C. Pant gives himself 
and his Government a pat on the back, 1 
can only laugh, and I can only say that you 
can go ahead and have all the temporary 
exhilaration that you feel about your 
performance, but if you put youi hand on 
your heart, you would realise that you have 
done nothing like what should have been 
done for a State like West Bengal, and if you 
go on in this fashion, then one day, sooner 
or later, you may have very well to pay the 
penalty for it.

18 hrs.
SHRI B. K. DASCHOWDHURY 

(Cooch-Behar): The hon. Minister stated
while presenting this intei im budget, the 
demands for vote on account and the 
supplementary demands for grants that the 
final budget will be discusscd by the Slate 
Legislative Assembly very soon. He hoped 
so. Although this statement has given rise 
to some hope, it has at the same time given 
a tone of despair.

In the statement it has been mentioned, 
that to rejuvenate the economic structure of 
West Bengal certain actions have been taken 
This has already been referred to b> hon 
members preceding me. The CMDA has 
been given some more funds to improve 
Calcutta and give a right turn to the socio
economic picture of Calcutta and areas 
around it. An Industrial Reconstruction 
Finance Corporation has been set up with 
headquarters in Calcutta to give some 
assistance and incentives to elosed mil's, and 
factories in and around Calcutta to 
restart.

Whenever the West Bengal budget is 
presented heie, something has been said 
about the city of Calcutta and the South 
Bengal districts. But, unfortunately I have 
to bring to the notice of the House again—

I did so last year also—that no constructive 
programme and no budget allocations for 
schemes concerning North Bengal have found 
a place in the budget. I am sorry I have to 
bring in this House, the North-Bengal— 
South-Bengal issue. As far as Bengal is 
conceined, 1 have already said that it has 
given certain hopes for the rejuvenation of 
West Bengal’s economic structure. But I 
must also say that West Bengal has not 
received its due consideration from the 
Centre for a very long time It I have to speak 
out plainly, in the matter of plan allocations, 
West Bengal has been sanctioned only 
Rs 320 crores in the Fourth Plan wheieas 
Maharashtra lias been given Rs 898 crores, 
Tamil Nadu Rs. 526 crores, U.P. 
Rs %5 croies and so on. At the same 
time, unfortunately, the Central Government 
has not considered what is the contribution 
of the State ot West Bengal to the central 
pool of funds Of all the eaimngj, from 
imports, Calcutta’s conti ibution alone 
comes to 25 per cent ; of the profits earned 
by the Government of India, West Bengal 
alone accounts for 37 per cent from exports 
Yet, what is the shatc that is given to 
West Bengal for development ; to plough 
back to the State foi development ? As 
minimum as possible has been given.

At the same time, West Bengal has its 
problems. The first problem is that of law 
and ordei. But it is not enough to say this. 
It has also to be seen what arc the root 
causes of this law and order pioblem ? Is 
it only the extremists or terrorists or the 
Naxalitcs who have created it here and there 
in West Bengal ? It is not so. The youths 
ol West Bengal today have no hopes, no 
aspirations, the young people in the State, 
ate not able to find suitable opportunities to 
expiess themselves , they aie not getting 
employment opportunities cither. What arc 
the reasons i They aie both economic and 
otherwise I he economic reasons have 
brought about this malaise giving rise to 
social tensions and conflicts. To give relief 
to the people of West Bengal, the Centre 
must give proper attention to the State. If 
this economic malaise is tackled and appro* 
priate relief afforded, automatically it will 
have its effect in reducing the dimensions Of 
the law and order pioblem, which can then 
be tackled satisfactorily.

As I said earlier, as regards North 
Bengal, no programme has been drawn up



in West Bengal. An Industrial Reconstruc
tion Finance Corporation has been set up. 
We welcome this step the Government of 
India have taken. But was it not possible 
for the Government of India to see that at 
least regional imbalances as between 
districts in West Bengal are also removed ?

In the last August session when we 
discussed the West Bengal Budget I made 
some constructive proposals to the hon. 
Minister. 1 am quoting from Lok Sabha 
Debate of 25th August, 1970, and I 
said :—

“Wc have been repeatedly asking this 
Government and the State Government 
to constitute two statutory bodies, a 
North Bengal Development Board and 
North Bengal Industrial Finance Cor
poration with a small capital of Rs. 50 
crores.”

And the reply given by the hon. Minister, 
Shri Vidya Charan Shukla was : “I will
have to look into this matter.” It was 
expected that when he came before the House 
with the Budget again, he would give due 
consideration to these problems which he had 
promised to look into. It was expected that 
lie would not be presenting a Budget 
mechanically drafted by his officers, but 
would give his own due consideration. 
Unfortunately, it has not been so,

I have also to mention one particular 
point. In the West Bengal Budget papers 
under the head Public Accounts you will 
find a special fund known as ‘Cooch Behar 
development Fund’. This fund was crested 
out of the contribution and donation made 
by the then Maharaja of Cooch Behar at the 
time of its merger. In reply to my points 
and the problem that 1 set forth during the 
course of my speech in this House, the hon. 
Minister said :

“ I forgot to mention one point that 
Shri B. K. Daschowdhury had raised 
about the general reserve fund for 
Couch Behar. I do not think that he 
can have any complaint about this fund. 
This fund was created when Cooch Behar 
was merged, and at the time of its 
initial constitution, ii consisted of
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Rs. 105,89 lakhs. Then it has been used 
for several years. Its interest and other
things were deposited in this fund and 
it has been used for several years. The 
investment yielded a return of probably 
Rs. 20 lakhs or something like that.
The balance of the fund at the end of 
1970-71 is likely to be about Rs. 143.27 
lakhs. This fund has been used for the 
development of Cooch Behar area
and this will continue to be used for that 
purpose.’*

The same old mistake has been commitied 
in this year’s Budget. As I said, it has been 
mechanically drafted. This year also, as it 
was done in the earlier year, an amount of 
Rs. 54,000 has been drawn from this 
Cooch Behar Development fund and added 
to “Medical” under Grant No. 20. I have 
gone through all the papers and it has been 
done mechanically every year in the earlier 
three years also. I want to ask a question 
to the hon. Minister, What is the purpose 
of taking away this amount ? Why this
amount was taken out from this fund in each 
and every year and added to “ Medical” ? Is 
it for the purchase of medicines or is it for 
operating new health centres in the district 
of Cooch Behar ? Initially, as the hon. 
Minister admitted, this fund was created for 
the benefit of the people of Cooch Behar. 
What is the benefit that has been given to 
them ? Is it not a special fund over which 
only the people of Cooch Behar have certain 
claims ? It is not to be whittled down in 
this way in the hands of West Bengal officers 
or the Finance Minister of West Bengal. 
The hon. Minister should give a clear answei 
to this. Last year also I had demanded that 
there should be a supervisory Board for this 
particular fund to see how it is being used 
from year to year, but nothing was done in 
this respect.

For Calcutta, because of the closure of 
factories, an Industrial Re-construction 
Finance Corpoiation has been started, liven 
during election time, when the Prime Minister 
visited Cooch Behar and some other district 
headquarters like Raiganj and Malda, 
everywhere she made a promise when the 
probieni was raised befoie her about the 
North Bengal Development Board and the 
North Bengal Finance Corporation, that it 
will be considered in due course.
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[Shri B. K. Daschowdhry]
I shall quote that the Prime Minister 

said fiom the Hindustan Standard of 7th 
February 1971 ThcPnme Minister assuied 
both the meetings at Cooch Behar that she 
would look into the question of the develop
ment of North Bengal after the elections and 
that the formation of development council 
for North Bengal was already under consi
deration After talking about all these things, 
was it not expected that the hon F inancc 
Minister and the State Go\ernment should 
comc forwdrd with a statement abo it 
schemes, when they are presenting this 
budget I would again appeal to the Minister 
to set up the ‘North Bengal Development 
Board' and also the ‘Noith Bengal Industnal 
Hnance Corporation * These are the two 
measures which can give some lclief to the 
back-ward region of West Bengal, t c , 
North Bengal

I have this morning received a telegram 
saying ‘Shri Jajneswar Roy, c\-Congicss 
MLA and renowned leadei biutallv muideied 
on the 27th evening by CPM people 
immediate arrest of assassin uors solicitcd- 
sender Naravan Battacharya ’ 1 he sender 
is also a Congress MLA Ihctc aie so many 
murders and these have been happening day 
and night The administration has tailed to 
control the situation and some police 
officials give shelter to the CPM murderer i 
I am privileged to know the hon Home 
Minister has also reveivcd a simtlut telegram 
I appeal to him to look into this pioblcm 
and the law and oidci situation in West 
Bengal so that some steps could be taken 
effectively,

Lastly, the problem of West Bengal is 
very much connected with its boeio-economie 
conditions and financial reconst rutuon It 
has certain relationship with what has been 
going on now in "Bangla Desh ’ i veryone 
knows by this time that wc can have better 
iclations with Bangla Desh and the pro
visional Government there , we cm  have a 
better economic structure for the whole ot 
eastern region of India Prof Hiren 
Mukorjee also referred to and I reiterated 
that the Bangla Bandhu Shetkh Muiibhui 
Rchman was falsely implicated m the 
notorious Agartala conspiracy case by one 
Brigadier Ghulam Hussarn Khan who we 
arc told, is a military attache’ m the 
Pakistani High Commission m Delhi In

order to have better relationship with Bangla 
Desh for economic reconstruction of Eastern 
India, the Government of India should 
declaie him a persona non grata 
immediately

SHRI KRISHNA HALDAR (Ausgtam)
I oppose the extension of the Piesident’s 
rule in West Bengal The statement made 
by the Minister and the piomises mentioned 
by him aie' only to lehebilitate the Ruling 
Congress in West Bengal ft will be soon 
proved that the\ arc nothing but a hoax 
After the people’s verdict was announced, 
the laig'*st paity in West Bengal and the 
front ltd by it was not called to loim 
the Government , it goes against al1 pailia- 
mentaiv noims, and ignoimg the verdict ol 
the people On the other hand in Orissa 
they have secured onlv 1̂ seats out ot 140 
still the ruling Congress leader uas callcd by 
the Govcinor lo form a Government but he 
failed Different standards are adopted m 
dillercnt States to instal stooge government 
ol the Centre In this regard I would like lo 
say t'lal bv the verdict ol the people of West 
Bengal the paiiy which has leduced its 
strength from 33 fo 5 is being made the 
leadei bads and called to loim a Government 
to suppress the democratic voice of the 
people ol West Bengal

I he Government aie speaking in support 
of Bangla Desh , it i* very good We fullv 
support the just cause of Bangla Desh, but, 
at the same time, we cannot but note that 
the Congress Government suppressing the 
democratic movement of the people of West 
Bengal who arc fighting for land, food and 
democratic rights

You speak of democracy and socialism, 
but m West Bengal, it the time of Piesident’s 
rule, hundreds of peasants, workers, were 
killed by the police, and thousands of people 
were airested and tortured in the policc 
lock-up, and tortured by the CRP Combing 
operations by the military arc going on to 
gig the demociauc movement of the workers, 
the peasants and the middle-class 
employees So, I demand that the Govern
ment should withdiaw section !44, the curfew, 
the CRP and the military from West Bengal 
immediately

SHRI K C PANT • Sir, I have listened 
carefully to the speeches that have been
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made. Actually, there >5 nothing which I 
have to add to the statement that I made 
while moving the resolution It referred to 
the steps that have been taken by the Ccntial 
Government during the President’s rule in 
various directions, and whatever has been 
achieved in this, period has to be viewed 
anainst the situation that obtained at the 
time when President’s rule began in West 
Bengal

Sir, the House wul ic^all that in Wes! 
Bengal, the law and ordei machinery had 
ni'Kticdlly broken down when the President’s 
iiile began I he administiative machinery 
was in a bad sh ipe Industry was not m 
much bettei shape and land icform 
measures which had been passed during the 
I 1 Government divs instead of King 
implemented thiough the legal constitution \\ 
in ithmcn, were bum? ittcmpled to be 
tnlorcul thiounh other methods to benefit 'x 
pirtiuilai party This w istbc situation at 
that time and I think it can be sud thit 
dining this period, the Central Government 
his succeeded in s’owly gearing up the 
idmimstrative machinery and in restoring 
) iw and ordei to a lan*c extent

I he House will remember that at one 
stage there was a threat to law and order m 
the rural areas , that was cutbcd Thcie was 
l threat that examinations would not be 
hdd , that was curbed , and examinations 
were held But I think, the greatest challenge 
was in the recent election Some elements 
were determined that the elections would 
not be held peacefully and thev held out 
Uiese threats quite openly, and it is in this 
context that I said that the holding of these 
elections did tax the administrative maehineiy 
*nd the law and oider machinery to the full
• think they came out of this excrcise with 
living colours fcxcept for a few incidents on 
the day of polling, voting passed off peace* 
fully, and the people exercised their votes 
>n very large numbers I have ah cad v 
icferred to the fact that the percentage of 
voting exceeded 60 per cent, whereas the 
all-India average was about 55 per cent

I think this was the basic challenge that 
had to be met—either people can exercise 
tlietr franchise freely and fairly oi those

who seek to obstruct the piocess of demo* 
cracy succeed This, m fact, was the challenge 
that the people of West Bengal faced Apart 
from the effort put in bv the administration 
ol West Bengal, it is realty the people of 
Wes Bengal who have to be congratulated 
for having faced up to their challenge and 
having come out in such large numbers to 
exercisc th'ir franchise

Shri Hazra referred to the fact that the 
filling party had destroyed the UF Govern
ment I would tax his memory a little If he 
docs that he will icnlise that was the CPM 
which was responsible at that time 
for bnngim? down the UF Go'emment 
It is not so long ago and if Dr 
Rancn Sen had spoken, oi some CPI 
member had spoken, or some other UF 
member had spoken, he would not have 
said this I quite realise that Shri Ha?ra is 
a new member here All these issues have 
been thrashed out here m the last Parliament 
and the House has already comc to a 
tudgment on that Therefoie, I would 
request him to tax his memory befoic making 
a statement like this

SHRI MANORANJAN HA2RA * I 
was m the West Bengal Assembly for the
test twcnt> >eais

SHRI K C PANT I am very glad
T am talking of Parliament. There is a 
difference between the two

He mentioned a fact- it is not a fact, 
it is a theory of his—that the CPM is not 
responsible foi indulging m violence and he 
said “we do not kill our own men , so many 
of our men were killed ’ As far as I know, 
the war is cairicd on by his ex-comrades. I 
think even he cannot deny that the Naxahte 
movement grew out of CPM It was a
historic development (Interruptionv)
Why challenge facts ol history ?

SHRI A K GOPAI AN (PaJgh&t) I 
was once in the Congress and now I am a 
Marxist Now could I say that I grew out of 
the Congress ’

SIIRI R C PANT If you acknow
ledge your parentage, there is no harm. At 
a particular stage the Naxalites broke away 
and formed their own party.
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[Shri K. C Pant]
SHRI 1C. MANOHARAN (Madras 

North) Shri A K. Gopalan has disowned 
a child of hi?

SHRIK C PANT It is true that 
there is lawlessness in that State Police is 
taking action and combing operation is going 
on Then he referred fo murders Of course 
the hon Member said that the police is 
protecting CPM murderers

AN HON MFMBER Absolutely 
false

SH RIK  C PANT I sav that the 
police is acting honestly Perhaps, opinions 
on bolh sides are extreme opinions

There was a reference to the fact that 
several inquiries have been held My hon 
friend, Shri linen Mukcrjce also referred to 
the fact that inqnmes were held but the 
results were not known I would like to refer 
briefly to the inquiries that have been made, 
because these allegations are made on the 
floor of the House ai»ain and again I would 
try to reply to them on the basis of facts I 
have in my possession

The total number of complaints against 
the CRP force from various agencies in West 
Bengal during the period from 22-3-70 to 
22-'*-71 was 36 Ot these 31 complaints 
were investigated and were found to be either 
false, baseless or not justified Five comp
laints are still pending inquiry It has been 
our endeavour to cn ure that each and every 
allegation is immediately investigated at the 
appropriate level and wheiever the force 
personnel have been proved to be remiss, 
suitable and stein disciplinary action is taken 
against the defaulter

I would tust like to sny one word about 
the point made by Shri Haldai ot the Centre 
adopting different standards in the case of 
Orissa and West Bengal I did not quite 
understand what he meant In the case of 
Orissa, as he himself later acknowledged, no 
government has been formed as vet

SHRI SAMAR MUKHERJEE 
(Howrah) * Dr Mahatab was invited to 
form the government

SHRI K. C. PANT: Everybody is 
invited for talks No government is 
formed.

SHRI SAMAR MUKHERJfcE Jyoti 
Basu was not invited to form the government 
He was willing, if he was called for He 
was willing to take the responsibility

SHRI K C PANT The proof of the 
pudding is in its eating There is no 
Mahatab Government today.

SHRI SAMAR MUKHERJLE There 
is dual standard

SHRI B K DASCHOWD1IURY 
C PM had no majonty

SHRI SAMAR MUKI1I RJTF T lat 
will be proved in the House

SHRI K C PAN I But the Governor 
cannot be stopped from talking with people 
I here is no question of different standards 
After all, he has to eomc to a decision, and 
given a situation in a State he has to devist 
his own methods and consult people as he 
likes He has to comc to a decision You 
and I cannot do it He has to do it taking 
into consideration the conditions that prevail 
in the State

He said that we are trying to frustrate 
the democratic voice of Bengal I am verv 
sorry that he cannot form a government 
there I cannot help it if he cannot get the 
votes und the seats Why docs he blame 
me for it ? If he had managed to secure 
the seats and still his government had not 
been formed, he would have been entitled 
to talk of frustration of the democratic voicc 
of Bengal

AN HON MFMBER What arc you 
doing in Mysore f

SHRI K C PANT But then his 
understanding of democracy may be different 
from mine I hat I can concede

SHRI SAMAR MUKHERJFE : You 
are applying dual standards.

SHRI K C PANT ; He seems to think 
that the CPM has done very well. May I



remind him that actually the CPM has SHRI A. K OOPA1AN: Let the
sectrted lower votes per contestant m 1971 hon. Minister answer in such a way as nor
than in In 1969 the votes polled per to provoke others
contestant by the CPM were 21,5% and in
1971 *t is 17,939. SHRI K. C PANT: I have great

respect for Mr. Gopalan. He has heard 
SHRI SAMAR MUKHERJEE : Please many speeches made here. They have been

state your votes also What was the average very provocative speeches, if I may say so.
vote of each Congress candidate * It was If he reads the records iater on, he wili ace
far less than the CPM’s average vote what all has been said from that side 1

have not been saying all those thing* But 
SHRI K C. PANT . Why arc you ,l is niy duty to present the factual picture

touched lo the quick to you
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SHRI SAMAR MlJKHERJEr Abso
lutely untrue figures are placed here to 
mislead the Members

SHRI K C PANT There is no 
denying facts 1 am only quoting facts and 
statistics Whv are they getting excited *>

SHRI SAMAR MUKHERJLE You 
ire misleading the House by hiding the 
reality

SHRI K C PANT May I, in 
conclusion, say that 1 sincerely hope that the 
work that has been done during the 
President's rule in the direction of amebo- 
lating the conditions of Bengal, of trying to 
rehabilitate its industry, of trying to imple
ment the land reforms legislation, of trying 
to tackle (Interruption) Why are you 
so sensitive about your own figures ?

SHRI SAMAR MUKHERJEE You 
are hiding the reality

SHRI K C PANT Every new 
Member most Imbibe the sense of democracy 
in the House. You have to listen to us 
He should learn from Shri GopaJon a I vs 
how he hsterts to speeches

SHRI A K, GOPALAN He is 
provoking me to speak When lie quotes 
the figures of CP1(M), we have a right to 
Quote the figures erf the Congress. Why 
should he quote the CPJ(M) figuies 
only ?

MR SPEAKER* You will have a 
number of opportunities You can rebut 
them later on.

SHRI K MANOHARAN : While you 
were quoting figures ol that particular party, 
what prevented you from quoting yotir 
figures i

SIIRl K C PANT I have to give my 
speech He is entitled to give his speech. 
He may certainly do it I do not ob*ct 
to it

SHRI SAMAR MUKHERJEE You 
are misleading the House.

SHRI K C PANT * The running 
commentary only shows that he is afraid ot 
those figures

MR, SPEAKER * No interruptions 
please Allow him to reply Later on, 
there will be other opportunities when yon 
can rebut all those things.

SHRI K C PANT . Sir, I was con
cluding by saving that the work that has been 
started, 1 hope, wilt continue and, particu
larly, the work of bustees in Calcutta which 
has been undertaken by the Calcutta 
Metropolitan Development Authority I 
hope, they will continue the work with vigour 
and full cooperation of ail concerned, of all 
political parties here, and the people at large 
I hope, the new State Government will be 
formed soon and that State Government will 
contribute to furthering the work that is 
being done. I can assure this House that 
the Government is sensitive to the problems 
of West Bengal and Calcutta We shall* 
certainly, try to do our best to continue to 
assist in the solution of these problems In 
every possible way

THE MINISTER OF STAtE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA
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CHARAN SHUKLA) Mr. Speaker, Sir, 
my work has been lightened a great deal by 
my hon. colleague's reply which has covcrcd 
almost aH the points that were iaised during 
the debate.

1 would like to mention one specific point 
that was raised by my hon friend, Shri 
Daschowdhury, about Cooch-Behar Develop
ment Fund and many other matters to which 
he drew my attention He also quoted my 
speech when 1 was the Minister m the 
Ministry of Home Affairs and later 011 when
I had the opportunity of putting foith the 
West Bengal Budget before this House 1 
would like to tell him that whatever 
assurances were given in the House were 
duly communicated We have taken action 
on tbut But as hcoo <2f a popular Govern
ment ts formed in a particular State, then the 
authority to implement all those assuiances 
and those things passes over to the populai 
Government that is formed in the State 
He is quite right in saying that several things 
that vye wanted to do could not probably be 
done. That is because we did not have the 
contiguous tenure of our work in West 
Bengal. I can assure him that in regard to 
the points that he had raised, we shall take 
due note of them as long as we have the 
responsibility of conducting the administra
tion of West Bengal and, if and when, the 
popular Government is formed m West 
Bengal, we shall duly communicate the 
ifceitafgs and (he pomes (hat he had caused (a 
the State Government so that they can take 
appropriate action on them

As regards the matters of a new Indus
trial Reconstruction Corporation, the rural 
employment programme that has been 
initiated and the development scheme for the 
metropolitan area of Calcutta, etc , all have 
been ihentioned in the statement that I laid 
on the Table of the House when I piesented 
the Budget the othet day

Lastly, the only thing that I want to 
mention is about the deficit of Rs 28.60 
crores. | 7iac a  (ha owmli defied ihsi we 
have m this Vote on Account. 1 think, 
when the final Budget is drawn up for the 
State of West Bengal, a very deep and serious 
attention will have to be given to cover up 
the deficit and sec that the West Bengal 
Budget reflects the healthy growth of economy

there. The cure of all the ills of West 
Bengal lies in a quick and very fast develop
ment of economic activity m the metropolitan 
area of Calcutta and the rest of West 
Bengal And as far as the Central Govern
ment is concerned, it is committed to this 
policy and whether it is the President’s rule 
or rule by popular Government, we shall do 
our best to see that the new development 
programmes and the dynamic direction that 
has been given to the economic activities m 
West Bengal is continued wrh our special 
assistance fiom the Central Government so 
that we tan get rid of the traditional 
problems of unemployment and poverty m 
the State of West Bengal and paiticularly, 
in Calcutta where these problems ?re inost 
acute

Having said this, 1 would request the 
House to pass the Demands that 1 luivc 
presented

MR. SP1 AKFR The question is

“That the respective sums not exceeding 
the amounts shown 111 the thud colunm 
of the Order Papei be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal, on account, 
for or towards defraying the charges 
during the year ending on the 31st day 
ot March, 1972, in respect of the heads 
of demands entered m the second column 
thereof against Demands Nos i to 9,
11 to 52 and 54”

The motion was adopted.

MR SPEAKER * The question is :

“That the respective Supplementary sums 
not exceeding the amounts shown in the 
third column of the Ordei Paper be 
granted to the President out of the 
Consolidated Fund of the State of West 
Bengal to defiay the charges which vill 
come m course of payment during the 
year ending the 31st day of March, 1971, 
m respect of the following demands 
entered m the second column thereof—
Demands Nos. 3, 6 to 9, 11, 12, 14, 

15, 17 to 20, 24, 26, 27, 
33, 34, 36, 38, 39, 47,
52 and 54

The motion was adopted
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MR. SPEAKER : The question is :

“That this House approves the conti
nuance in force of the Proclamation 
dated the 19th March, 1970, in rcspect of 
West Bengal, issued under article 356 of 
the Constitution by the President, for a 
further period of six months with cficct 
from the 1st day of April, 1971.”

The motion was adopted.

18.37 hrs.

WEST BENGAL APPROPRIATION 
(VOTr ON ACCOUNT) HILL*,

1971

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA) : Sir, I beg to move
for leave to introduce a Bill to provide for 
the withdrawal of certain sums from and out 
of the Consolida ed Fund of the State of 
West Bengal for the services of a part of the 
financial year 1971-72.”

MR. SPEAKER : The question is ;

“That leave be granted to introduce a 
Bill to provide for the withdrawal of 
certain sums from and out of the 
Consolidated Fund of the State of West 
Bengal for the services of a part of the 
financial year 1971-72.”

The motion adopted.

SHRI VIDYA CHARAN SHUKLA : I
introduce! the Bill.

I beg to movef :

"That the Bill to provide for the with
drawal of certain sums from and out of 
the Consolidated Fund of the State of 
West Bengal for the services of a part of 
the financial year 1971-72, be taken into 
consideration.”

MR. SPEAKER : The question is :

“That the Bill to provide for the with
drawal of certain sums from and out of 
the Consolidated Fund of the State of 
West Bengal for the services of a part of 
the financial year 1971-72, be taken into 
consideration.”

The motion wa* adopted.

MR. SPEAKER : The question is :

“That clauses 2, 3, the Schedule, clause 1, 
the Enacting Formula and the Title 
stand part of the Bill.”

The motion was adopted. 

Clauses 2, 3, the Schedule, 
clause /, the Enacting Formula 

and the Title were added to 
the BUI.

SHRI VIDYA CHARAN SHUKLA : I
beg to move :

“That the Bill be passed.”

SHRI JYOTIRMOY BASU : I just 
want to say a few words ; I have sent a chit 
to you. We have comc all the way travelling
1,000 miles.

MR. SPEAKER : No please. I am
sorry. All of us have come all the 
way.

SHRI VIDYA CHARAN SHUKLA : 
If the convention is broken, there will be no 
limit to it.

SHRI JYOTIRMOY BASU : There is 
no such convention. Why should the 
Minister insist like that ? I just want two 
minutes.

MR. SPEAKER : I am sorry. When
guillotine period is on, even half a minute is 
not allowed. Olhcrwise it is very difficult.
I am so sorry.

•Published in Gazette of India Extraoidinary, Part II, scction 2, dated 29.3.71, 
tIntroduced/moved with the recommendation of the President.


